ACT Nol?.X OF 18169.

PASSED BY THE GOVERNGR GENERAL oF IxDIA 18 CoUNCIL.

(Received, the assent of the Governor Geneml on the 18th Mayrch 1869).

An Act to abolish the Police Superannuation Funds.

WhEREAS 2 Fund ealled “The Police Superannuation Fund” has been
forméd under Act No. XXIV of 1859 (for the better regula-
tion of the Police within the territories subject to the Presi-
dency of Fort Saint George), seetion twelve; and whereas similar Funds have
been formed under Act No.V of 1861 ( for the regulation of Police), section
eleven, and under the Act of the Governor of Bombay in Council, No. VIT of
1867 (for the regulation of the District Police in the Presidency of Bombay),
section twelve; and whereas it is expedient o abolish the said Funds and to
transfer to the Government of India the securities and monies at the credit of
such Funds respectively ; It is hereby enacted as follows :—

Preamble.

Repeal of enact- 1., The said sections shall be repealed from such day
Tents  establishing a5 the Goovernor General of India in Courcil shall, by noti-
fication in the Gazetle of India, direet in this behalf.

2. All securities and sums of money which, on the said day, shall be
Teansfor to Govern.  Stonrding at the credit of the said Funds respectively, shall be
g!ent»fcg" aums-at oré- transferred and paid to the Government of India for the
it of Funds.
general purposes of government.



